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2. The- husband of the applicant in this OA
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PATE-OF - ORDER: - 14th- February, - 1997

BETWEEN:

S.LAKSHMI

AND

Union of India rep. by

1. The General Manager,
S.E.Rajilway, Calcutta-43,

2. The Divisional Railway Manager,
S.E.Railway, Visakhapatnam,

3. The Sr.Divisional Engineer,
S.E.Railway, Visakhapatnam,
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COUNSEL FOR THE APPLICANT: Mr.Y.SUBRAHMANYAM

COUNSEL FOR THE RESPONDENTS: Mr.V.BHIMANNA, Addl.cGsc
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HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL)
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ORAL ORDER {(PER HON'BLE SHRI R.RANGARAJAN, HEMBER ( ADM
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applicant and Mr. vVv,Bhimanna, @p_'learned s@anding cou

Heard Mr.Y.Subrahmanyam, learned counsel for

for the respondents. ;
|
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engaged as Casual Labourer with effect from 4.10.73 und
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the Permanent Way 1Inspector, South Eastern Rail
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Dantiwara (MP) and served upto 15.12.79 whe¢ it is stated

that he was screened, medically examined and declared [fit

for reguiarisation. It is not stated whegher there jwas

vacancy on that date after screening before his death For

regularly appointing him as a regular Gangma%. He died

8.7.82 under the temporary status casual labour category

on

3. This OA is filed praying for a diqection to [the

respoﬁdénts to grant her family pension and DCRG jand

consequential payment of arrears of pension ch.

|
4, The contentions and the prayer in this OA are s

t

ame

as the contentions and prayer raised in OA 1289/96 decided

on 10.1.97. For the reasons stated in that 'OA this OA

is

also liable to be dismissed. Accordingly itl|is dismissed.

However, this dismissal will not stand in the way of the

applicant to file representation for regularisation

services of her husband and to grant her family pens
l
taking recourse to rule 107 of Miscellaneous Chapter XII

b

the Railway Servants (Pension) Rules, 1993 as a measure

social justice. If such a representation is received,

. . [ .
respondents may consider the same in accordance with rule
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5. The OA is ordered accordingly. No order as
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DATED: -14th-February, -1997
Dictated in the open court.
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(B.S. I PARAM SHWAR) ;(R.RANGARJ%N)
MEMBER—{JUDL. MEMBER (ADMN. o
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Copy to:

1) The General Manager, South Eastern Rallway,
Ca 1 cu tFah. ' i

2, The Diwisiomal Railway Manager,
South Eastern Railway,
\tisakhapatnamy

3= The Senior Divisional Engineer,
South Eastern Railway,
Yy isakhapatnam,

u

4} One copy to Mr.Y,Subeahmanyam, Ad-ocate,

45-58=7, Narasimhanagar, Yisakhapatpam,
5. One copy to Mr.Y.Bhimanna, Addl.CGSC,REAT,
6. One copy to D.R(A), CAT,Hyderabad,

73 Dne copy to Library,CAT,Hyderabad.

8. One duplicats copys
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Hyderabad,
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